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. 3. The Chief Personnel Officer, _ .
SC Rly, Rail Nilayam,Sec'bad. .. Respondents.
Counsel for the Applicants : Mr.M.V.K.Viswanatham

. CORAM: -

of Rs.1400-2300/- they underwent family planning operation

. that they wunderwent family planning operation. Thei

- s
“theiy pay when they were posted as Goods Guard uefg_ no

bfotected to the extent they were drawing in the post o
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AT HYDERABAD
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[ BRI

K.Rehman

S.A.Rahim

P.Dawoocd Khan
P.Mahaboob Khan
P.Ramamchana Rao
S.Rama Koteswara Rao
S.V.Subbarama Swamy
S.V.D.Sivaprasad Rao
K.
SN,

Mastan Rao .

K.Sarma .. Applicants.
Vs

1. The Sr.Divl.Personnel Officer,

SC Rly, Vijayvawada.

H OO0 U R WM

o .

2. The Divl;Railway Manager,
SC Rly, Vijayawada.

Counsel for the Respondents : Mr.C.V.Malla Reddy,
SC for Rlys.

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B.S. JAI PARAMESHWAR : MEMBER (JUDL.)
*E kA%

//f\\\ ORDEF

ORAL OREER(PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

Héafd Mr.M.V.K.Viswanatham, learned counsel fo
t;: applicants and Mr.C.V.Malla Reddy, learnéd counsel fo
the respondents.
2. There are 10 applicants in this OA. While the
were working as Assistaﬁﬁ Station Mastérsin the pay scal

Then they requested for change of cadre to that of Good

Guards in the pay scale of Rs.1200-2040/- on the basi

request was acceeded to and they were posted as Good

Guards in Vijayawada Division under R-2. It is stated tha

0]

Tr

ASM 1n the scale of pay of Rs.1200-2040/-. !&___ﬂ_
_JL,/// 3 |



AR

Tl

cases for protection of ‘pay as can be seen from

.4.' | Under the circumstances, the following direqg

"so far, they may file their representations now and t

-2-

3. The applicants No.l to 5 had represented t

representations ‘enclosed from Page-28 to 32 of the
Though the learned counsel for the applicants submit
applicants No.6 to 10 had also submitted t

representations, those representations are not enclosed

is given:-

R-2 should consider the representations of
applicants No.l to 5 enclosed as annexure to this OA
pags‘ a suitable order in accordance with law.
applicants No.6 to 10 had also filed their representati
the game' also should be disposed of as above. In

applicants No.6 to 10 had not filed their representat

representations should be disposed of in accordance
law. IfA favourable decision is taken by R-2 on
representations, the applicants are entitled for arrear
pay, if any, oﬁly from one year prior to filing of thi
i.e., from 28-11-95. (This OA was filed on 28-11-96).
5. : The OA is ordered accordingly at the admig

étage itself. No costs.

(Registry should send a copy of this OA with
enclosures alongwith the judgement to R-2)

Ot
.S. JAI PARAMESHWAR)

_____—MEMBER(JUDL.)

bated : The 3rd Deeember.l996;
(Dictated in the Open Court)

(R. RANGARAJAN)
MEMBER ( ADMN. )
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0.A.N0.1407/96
Copy to:

1. The Senior Divisignal Personnel Officer,
South Central Railuay, vijayauada,

- 1 ‘
2. The Divisional a%luay Manager, South Central Railway,
tijayauada.

.3: The Chief Personngl CPficer, South Central Railuay,
Railnilayam, Secunderabad,

u

8. One copy to Mr.M.'!.K.liswanatham, &dvocate,
CAT,Hyderabad.

5. One copy to Mp.C.'.Malla Reddy ,C55C,CAT,Hyderabad.
6. Cne copy to Library,CAT,Hydsrabad.

7. One duplicete COpY .
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